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12.47 hes.
DEMANDS FOR GRANTSt—contd.
Monsyry o Freaxce contd.

Mr. Speaker: The House will now
resume discussion on the Demands for
Grants relating to the Ministry of
Finance., Out of 8 hours allotted for
these Demands, 2 hours and 10
minutes now remain.

How long would the hon. Minister
take?

The Minister of Finanoe (Shri
Morarji Desal): About one hour,

Mr, Bpeaker: So, I shall call him at
1-18 ».mt. After that, the cut motions
will be disposed of, and the Demands
put to vote.

Shri Chandak may continue his
speech now.

Shri Khadilkar (Ahmednagar): On
a point of order. We are discussing
the Demands for Grants relating to
the Ministry of Finance and the Min.
istry of Planning. So, far as the
Planning Minister is concerned, unm-
fortunately, he has not been present
in the House. Would you kindly ask
the Minister concerned to show a
little more courtesy and respect to the
House, because we are discussing the
Demands for Grants relating to two
Ministries? On the former occasion,
you had given a ruling to that effect.

Mr. Spesker: I did not follow the
hon. Member {fully.

Shrl Khadilkar: We are discussing
the Demands for Grants relating to
two Ministries, namely the Ministry
of Finance and the Ministry of Plan-
ning. Throughout the discussion, the
Ministsr of Planning has not been
here, nor does it seem from the posi-
tion now that he is going to reply at
all.

Mr. Speaker: He may or may not
reply. I cannot force him to do so.
I can only request the hon. Ministers
to continue to be present here. I can-
not ask the planners to be here.
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Bhri Morar§i Desai: May I say that
I am also a Member of the Planning
Commission, and, therefore, I can
also reply? Moreover, my hon. friend
is also here. Therefore, both of us
are here. I do not know why it is

said that they are not represented
here,

S8hri Nath Pai (Rajapur): It is not
the Planning Commission's Derhands
that we are discussing but it is the
Planning Ministry’s Demands which
we are discussing.

Shri Surendranath Dwivedy
(Kendrapara): The Chairman of the
Planning Commission is also present
here. But we want the Minister con-
cerned to be present.

Mr. Speaker: As far as possible, all
hon. Ministers, the Demands relating
to whose Ministries come up for dis-
cussion, will kindly participate in the
discussion or at any rate be present
in the House.
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tMoved with the recommandation of the Presicent.
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R A & fag o= o e fad Jad
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Shri Barman (Cooch-Bihar—Reserv-
ed—Sch. Castes): Mr. Speaker, Sir, a
Yittle over a decade has now passed
since independence. Looking at the
performance of the Government of
India, the nation is confident that at
Jesst in ome sector, ] mean the in-
dustrial sector, this Government has

Inid the foundations on solid rock.
We have now established our steel
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bers
small and cottage scale, with which
the country will be able to march for-

But, in the other sector, 1 think the
Ministry has not devoted that much
attention which it had given to the
industrial sector. We know the diffi-
culties; we know the drawbacks; but,
in spite of that, my feeling is that
the Ministry has not done that much
which it could have done. 1 am not
making this remark simply on sup-
position; but, I want to base my re-
marks on certain facts. 1 would refer,
therefore, to the Report of the Agri-
culture Ministry of last year. At page
3 of the Report, it is said that:

“The cultivators are increasing-
ly becoming fertilizer-conscious
and the demand is in excess of
supply. The consumption of nitro-
genous fertilizers has, therefore,
to be necessarily restricted and
doring I1958-58 the actual con-
sumption, in terms of sulphate
of ammonia, is expected to be
about 9 lakh tons. The demand
for 1959-80 comes to about 188
Iskh tong in terms of sulphate of
smmonia. Owing to the difficult
foreign exchange position, it may
be possible, according to the
present indication, to meet only
50 per cent of the demand.”
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the loans and other sorts of assistance,
we find that by the year 10598-60, the
oountry will be incurring a loan to
the extent of more than Rs. 800 crores
or Rs. 700 crores.

Even in the year 1939-60, we are in
need of more than Rs. 300 crores of
external foreign assistance. 1 do not
know what the foreign assistance in-
volved in procuring from outside the
extra 9 lakh tons of sulphate of am-
monia, which is needed for the agri-
cultural sector, would be. From this,
1 am constrained to observe that the
Finance Ministry has not given that
much bnportance to food production
in the country ag it has done in the
case of industrial development.

We find that this country is defleit
in food year after year and the Minis-
try bas to incur a loan on account
of food imports. It may be under
PL 480; but that is after all a loan and
every year, on an average, about 3
million tons of foodgrains are being
imported into this country.

When we make a comparison of the
expenditure that is involved in im-
porting foodgrains with the expendi-
ture that is involved in importing sul-
phate of ammonia and other chemical
manure that is needed by the coun-
try, we will find, taking statistics, that
we are acting in a miserly way in the
matter of thig fertilizer import and
that we are too much liberal in our
food imports.

For that also, 1 would like to cite
some figures which I have got from &
publication of the West Bengal Min-
istry. In the year 1957-58, when the
results of crop competition were out,
we got these figures. In the year
1957-88, in an acre of land, about
7432 mds. of paddy was produced,
though the average yield of the State
was 16:11 mds, only. In terms
of percentage it is 460 per
cent. The chemical manure involved
is one maund and twenty seers. Of

Demands CHAITRA 30, 1881 (SAKA)

for Grants 13302
course there are other manures pro-
duced within the country, green
manure and other things. But so far
as sulphate of ammonia is concerned,
the particular subject which I have
touched, we find that the application
of 1} maunds of this manure has in-
creased the yield by 460 per cent. As
regards wheat in the same province
in 1957-58 the average yield per acre
was 6.33 maunds. By a similar pro-
cess the yield has been increased to
33.20 maunds—500 per cent. Taking
the average food production in our
<country at 65 million tons, and com-
paring it with the maximum Import
figure of 3.5 million tons we find that
the food deficit of our country is about
five or six per cent. Now, we should
ponder whether we are not daing our
part in increasing our food production
in the country. We find that we can in-
crease it by several times as I have
already explained. Our overall deficit
for the whole of India is only five or
six per cent. Therefore, I want to say
that in this respect, (n making our
counuy selt-sufficient in food, that
amount of attention which requires to
be paid, has not been paid.

In the year 1951, we imported food-
grains from the United States to the
value of about Rs. 98 crores. For that
we could not pay the instalments
that fell due and we have deferred
the payment of some instalments.
Simply for that loan alone, we shall
have to exert ourselves till the year
1998, 1 think, or somewhere near-
about that. Apart from that f{hetre
are many subsequent loans on account
of food. It is my submission that in
a vital matter like food, the Ministry
has not done what it should have done
or could have done. It is not simply
a question of income or expenditure.
On the incregse of food production
depends largely the fate of our agri-
cultural population or the rural popu-
lation. Seventy per cent of Indis'’s
population is dependent on agricul-
ture. Until and unless the Govern-
ment makes serious attempts to in-
creage food production which is the
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only economy so fer as the agricul-
tural population is concerned, this
large population of our country will
remain in 8 straitened condition so far
as the economy is concerned. Their
improvement or development is de-
pendent upon the production of food
and if we neglect this sector of our
economy and be satisfied with import-
ing food from outside, it ig not good
By selling our industrial products, we
may be in a position to import food
from outside without any loan but the
fact remains that the large population
inhabiting this country will remain in
a straitened condition. It has been
once said by the Earl of Listowell, the
last Secretary of State for India, when
he observed our development plans,
that India is under the greatest ex-
periment so far as democratic social-
ism is concerned. The success or
failure of this democratic process will
depend largely upon the rural popu-
lation being satisfled with the process
and if we neglect food production in
our rural areas we are at the same
time neglecting the psychology of the
masses that inhabit the rural area, We
are quite convinced that we require
at the same time industrial develop-
ment; we realise that our resources
are meagre. But at the same time, we
should realise that the psychology of
the vast masses of India depends on
how this agriculture sector remains
and works and it is on them that the
success or failure of our democratic
principle remains. In the name of the
rural sector, I would appeal to the
Government that it should not neglect
this agricultural sector any more. 1
do not know what is the amount in-
volved in indenting the chemical
manure and I do not know whether
we should always be indenting this
vital necessity of the agricultural sec-
tor from outside. We have launched
upon so many big schemes and we are
spending so much on our steel plants.
Could we not, instead of making three
stee] plants cut down one steel plant
and with that amount install so many
Sindries throughout the length and
breadth of our country and make this
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country self-sufficient so far as chemi-
cal manure is concerned? These are
points that exercise our minds and
we are very much concerned that the
Government is not doing its bit so far
as the rural area and the increase of
our agricultural economy s con-
cerned. I appea] to the Government
to consider this matter seriously.

@ foger feg () -
oy ARG, W ¥ W fenigw
w dad e ofed for § W o
R farer 70w wifedy dX 9
U ¥ JrT &Y oI Wy qoE weanat
& wror forr ey #Y oy 3ty T
IR e F@ W e agw §
w5 q@ umar § fe gt v 0l
T g fro ) w3 dw ey,
& wfwwre gaeq) 3 agt 9% 9% WA
goré § fr g2 W2 sqEwm WR TR
o o Y fv garo SwETd W
TAW & IR WA A FTH W
od § W< gafog o qoe 7 Swardr
q¢ #wq war § ag Sfaw af § Wi
it wEl § W Wy @ i
wY geT /T N A o ) EwETY
9 g8 & WA W dw g ar AN
] 18R ¥ W & v a1 A
O THEE G WL K A A @
T @A (TEIT X AN i
¥ woelt § 3 w9k o A% 4 w7 AT
e v w1 WY R 1 oy et e
7 g2 sowavdy Wy sfourwr g Y g e
¥ 3aw wgt fF wo wadY o fawe
TR @ G AT I § € v@
1T 37 A agt 6 oo wEr 9T
fawe & w7 g W gt gw & ¥
TR 8, & w12 Ty Wik Ari ey
¥ qfcamar w1 W o fagry 1 TR
ey o dww & forg o ferraar d 0
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W Ty § 4 v & 9| W
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gt A A aefT o s Foelt &
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WY AT &Y €Y Twa § fF T we w3
wg faorelt § 797 Wit o @2 @'
T STYGRT A f oo g F wed §
T 6 A fasrely § wond IR w1 WA
g ) W fe o genfe qenl &
gt & 1 gafad gt o T fEn
s g fs W & g qg-eum
¥  forr o3 fr g 3w 7 wmrd W
7 oY =Y gk ama } e v fady
ax ¥ ufes a@ar @@ w1 W I
g @ oy © W2 qgIun & §, A
Fuwt F a3 o

wnfan st R TN o ®
¥ g warn § feow et AW
T [y F W ¥ amr ) wOw
o WTW &Y WA | R W w17 wRE
iR amg W
g o™ g Y I Fy e Ay
W off § X7 W WX W 2R W s
ot & § oY ay &R i & § YT an
ol W o FTETT T W 7 g2
W2 a7y FEWT 4T AT AT AT I A
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Minister,

Sari Sagandhi (Bijapur North®-
Could you allow me speak for a few
minutes?

mm. Speaker: Has he not spoken at
?

Shri SBugandhi: No, Sir.

Mr, Speaker: I will call him during
the discussion of the Finance Bill. I
also want to announce to the hon.
Members of the House that those who
have not spoken at all so far—in the
discussion of the President’s Address
or in the general discussion of the
budget or the railway budget or in
the course of the discussion on De-
mands for Grants—may send chits to
me and I will give them, as far as
possible, preference over others in the
Finance Bill

Shri Morarjt Desal: Sir, I am very
grateful to all the hon, Members who
have taken part in this debate on the
Demands for Grants under the Fin-
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a question is raised I must try to give
the point of view of the Government,

I shall stert first with my hon.
friend from the Communist party,
Shri Prabhat Kar. He said that there
is no system in the taxation policy or
there is no planning in the taxation
policy of this Government and that
taxation depends upon the whims of
every succeeding Finance Minister.
He gave two reasons for it as I could
understand from his whole speech.
One was the capital gains tax and the
other was the wealth tax and (he
excess dividends tax. I do not think
he gave any other reason except these
two for making a sweeping criticism
that taxation is changed according to
the whims of every Finance Minister.

Shri Prabhat Kar (Hooghly): The
limit of the tax base was also given.

Shri Morar}i Desai: I agree. I stand
corrected. Well, in the matter of the
capital gains tax, it was introduced
first in 1946 and given up again in
1954 or thereabouts. It was given up
because the prices of properties went
down and were going down. There
was no point in keeping it up and
helping a downward process of tne
properties because that will not benefit
the country in anyway. But again,
when the trend went up and it ap~
peared to be a sharper trend of price
going up, this was again introduced. 1
do not see how it can be argued from
this that it was due to the whim of
any particular Finance Minister that
this is levied, given up and egain
levied.

Then, about the wealth tax and the
excess dividends tax, the argument
has no strength whatsoever, We have
not given up the wealth tax and the
excess dividends tax, which were
Jevied. It is g technical giving up but
we are continuing to receive what we
had levied. It is now merged in the
corporation taxes which are newly
levied and we have done that in order
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to simplify the process of taxation in
this matter. That is what I had ex-
plained. But in spite of my explana-
tion, if a criticism has {0 be made
that the Finance Minister is incompe-
tent or that the Government is jncom-
petent or that it has no imagination or
that it has no plan, simply because
they do not coincide with the purpose
and aims of the hon. Member and his
party, I wish him joy about it. I caa-
not say anything more than that be-
cause it is not possible for me in that
case to bring light to him it he 1is
walking in dsrkness.

Shri Prabhat Kar: He is not still ex-
plaining it.

Shri Morarjl Desai: It can never be
explained to the hon. Member because
he has put a blank wall before him
beyond which he does not go.

Shri Prabhat Kar: The argument of
8hri T. T. Krishnamachari was guoted.

Shri Morarji Desal: Anyway, there
cannot be a running commentary in
this matter.

Mr. Speaker: The hon. Member will
be satisfied with whatever explanation
is given. The explanation may be
given any number of times and the
hon, Member may not be satisfled
with it any number of times!

Shri Prabhat Kar: It was not my
argument. The argument I quoted
was from Shri T. T, Krishnamachari.

Mr. Speaker: Hon. Members should
not give running commentaries; other-
wise the trend i3 spoiled.

Shri Morarfi Desal: Fortunately, I
argue for a moment, and therefore,
my trend seldomi gets broken when
I am interrupted. But the hon. Mam
bers there get immediately impatien
it somebody tries to argue with them
st the time they are spesking. 8o,
do not come in their way; I hear them
patiently.

"D o
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S8hri Prabhat Xar: We shall 20 do
20,

8hr{ Morarjl Desal: I hope they will
take the lesson sometime.

Mr, Speaker: Even this is an inter-
xuption.

Shri Motarji Desal: But they will
do so only when they know that it
does not pay to interrupt. Now they
are realising that it does not pay them
to interrupt.

Regarding the taxation limit, the
limit which was lowered, etc, there
algo it is not a matter of any whim
of any Finance Minister. As a mat-
ter of fact, the Finance Minister is not
a dictator at all; it is the Government’s
policy and not the individual Finance
Minister's policy that obtains in this
Government. So, it would not be
right 1o say at any time that anything
is governed by the view of one per-
son and not by the view of the whole
Cabinet. One may not agree with the
Cabinet's view or with Government'’s
policy, but that does not mean that
there is no intelligence in what the
Government does and there iz intel-
ligence only in the critic and in no-
body else. That is all that I would
plead with my hon. friend. He can
say that there is something with
which he differs and he would ke
another policy. But to say that there
is nothing in the other policy and
to arrogate to oneself all the wisdom
on the earth is wrong. When one ar-
rogates to oneself all the wisdom, it
only mesns that there is no wisdom
in him,

Shri Prabhat Kar: I quoted C. D.
Deshmukh also.

Shri Morar§i Desal: Anybody who
has nothing in himself quotes others.
Otherwise, one can give one's own
arguments; it is not necessary io take
shelter under somebody else when
one finds it inconvenient. Why can-
not one give one's own arguments?

Mr, Speaker: Hon. Members have
had thelr say; let the hon. Minister
reply in his own way.
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Shri Morarji Desai: The hon. Mem-
ber said that there is economic chaos
practically and we are well-nigh
bankrupt. He was caretul enough not
to say, we are bankrupt. But he has
led the people to infer that we are
bankrupt by saying that we are al-
most bankrupt. This phrase may be
understood by him as something diffe-
rent, but the ordinary man will under-
stand it as having only one implica-
tion and that is that we are now
bankrupt. I do not see where we are
bankrupt, Where have we evaded
any dues? Where have we not paid
any dues to anybody either in the
country or outside the countrv, even
including my hon, friend? We have
gone on paying the dues to everybody
wherever they are due. If it is argu-
ed that because we are taking less, we
are going to be bankrupt then again,
sufficient thought has not been given
to this matter.

What iz expected of a Government?
Is it expected of a Government that
it should not borrow at al1? 1Is it ex-
pected of the Government that it
should have its revenues from taxa-
tion and such incomes that it can have
and then try to develop the country
only within that limit, especia:ly in
an undeveloped country like ours? It
that is the argument, I can only say
that the person concerned does not
think of development at all. He might
only think of carrying on a Govern-
ment as it was; not even at that stage,
but it can go on deteriorating if that is
the policy followed. If there is to be
development, resources have got to be
brought and such large resources can
never be got from taxation. Resources
can come only by way of loans, ip-
ternal  or external. External lcans
become necessary especially in view
of foreign exchange requirements, be-
cause we have to get capital goods and
raw materials from outside, because
we cannot produce them here. As
long as we sre not able to produce
them here, we have got to get them
from outside and that will require ex-
ternal resources and foreign exchange.
Therefore, the only condition required
would be that it must be prudent; that
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it must not be done in such a way
that we cannot repay it

We are trying to take all this help
or loans from other people only with
u view to producing more, with a
view to increasing our resources and
with an eye to returning all  these
loans from the extra resources pro-
duced from the wutilisation of the
resources we are borrowing. 8o, there
is no question of misusing these re-
sources or utilising them in such a
way that we will not be able to pay
them back. It is  acknowledged
throughout the world be every coun-
try that we have been maintaining our
eredit at the highest level. 1 doubt
if any country haz maintained its
credit at the level in which we have
maintained ours, This Government
has a proud record in that direction.
Others might have defaulted in their
payments, but this Government has
mever once defaulted in its payment
and it will not in future default in its
payments a8 long as those who are in
charge of this Government follow the
policy that they follow. If, of course,
it becomes the misfortune of the coun-
try to get into the hands of people
who are imprudent or who do not
think of the country, but think of
other rountries, God help our country;
I would not say what will happen
then. But that is not likely to hap-
pen; that day is not going to dawn. 1
have no doubt about it and so we are
safe in regard to that matter.

The question was raised about the
ineftectiveness of the Reserve Bank
in controlling the banks. That also is
not consistent with faots as they are.
The Reserve Bank's powers of con-.
trolling the banks are quite sufficient
and the Reserve Bank is managing its
affairs in the best manner possible, as
can be seen from the stability of credit
and the banking system in this coun-
try. I know my hon. friend holds a
different view; he can hold a different
view. 1 can have no quarre! with
him, because everybody is entitled to
have his own view regarding a sys-
tem or management. In his system,
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it may fit in to nationalise banks. But
in the system that this Government
has been following and which the
country at large has been accepting,
there cannot be any question of
nationalisation for the sake of nation-
alisation. I the purpose is only to
control banks, the purpose is served
by the powers that the Reserve Bank
has and which the Reserve Bank is
utilising in the Wisest manner possi-
ble. If the idea is that there should
be no credit given to private business,
then I can understand the argument,
But that iz not the policy that we are
following.

We have a mixed economy and that
mixed economy is the only good way
of developing this country. This is
the conclusion arrived at by the Gov-
ernment. We are pragmatic in this
country and we do not go by ideologies
which go in the air and which have
no basis on earth. So, we have got to
tuke things as are useful to us and
that is how we are proceeding on
every given occasion. If we nation-
alise the banks, how are we going to
increase the resources” I do not
understand how these resources also
can be used in a better manner than
they are being used at present. If at
all the banks are nationalised, the de-
posits might get less. I do not see
how they might get more, because it
might create a different climate. It
is neither necessary nor useful nor in
sny way profitable to the counfry to
take the step which my hon., friend
wants us to take. So, it is a question
which is absolutely out of court in
my view and I only hope that it will
not be brought up from time to time,
at any rate as long as they see that
their views do not coincide with our
views. It may come up from time to
time, but I will not refer to
it in future whenever it is ralsed.

It was also said that the recent
trend of prices of the daily necessities
of life also show that there is chaocs
in the matter of prices. Hare too, if
the facts are properly scrutinised and
it recent history also is properly taken
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into account in its proper light, it will
be seen that prices have risen in this
country, during the last year, of food-
grains because of eircumstances which
have no relation to deficit financing or
which have no relation to any failure
on the part of Government. They
were due to the fact that there was
fess production of foodgrains in this
country in the year 1087-88 by about
€7 million tons, wnd that was because
of bad season,

1581 s
{(Mz. DeruTY-SPEARRR in the Chair}

The bad season which came last
was 50 bad when compared to
ten years. As a matter of fact,

body. Yet, in spite of 67 million tons
less production in the oountry this
Government managed the whole situa-
tion by importing only 33 million tons
of foodgrains. And it cannot be said
that the prices have gone abnormally
high. Look at the adjscent countries.
Look at other eountries where infla-
on bad gone up in a similar situa-
tion in a terrible manner. And yet
that acknowledgment will not  be
I do not expect that it will
But let there not be exag-

will not be en act of friendliness to
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at the cost of the country or at the
cost of the people. If we do not do
that, any amount of propaganda is not
going to help us,

Foodgrain production has got to be
increased; there is no doubt about it.
The basis of prosperity in this coun-
try is certainly increased in agricul-
tursl production. And we are paying
as much attention as we can be in-
creased production. But can we not
consider one aspect of this case?
Instead of telling the Government
every day that it does not do this or
does not do that in the matter of food
production, is it not the duty of an
of us to go to the villages and see that
those who have to produce really pro-
duce more and they are enabled to
produce more by propaganda, by edu-
cation, which can be done by all ser-
vants of the people who go about as
servants of the people? And the
Central Government has to do very
little in the matter of production on
land; it has to be done by the State
Governments,

We are telling the State Govern-
ments, we are suggesting to the State
Governmends, all the measures that
are to be taken. They are also think-
ing of that But ultimately their
task also becomes a bit difficult, be-
cause they have got to deal with mil-
lions of people, individual cultivators,
who have got to be convinced in the
first instance about the efficacy of the
methods suggested. Then they have
got to be provided with all the facili-
ties, which is also mot a very essy
matter. Growing of better seeds is
alse not & matter which can be done
within a day. It goes on from year
to year and a few years are required
in order to supply better seeds to every-
body. Therefore, in all these matters
a regular campaign of education is
necessary and not a regular campaign
of critictsm. Criticisin is healthy and
good and we invite it. But that criti-
cism should benefit us in that it en-
lightens us on certain things, it in-
creases the capecity of the people to
cultivate more, to produce more,
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It was for this purpose that this
Government has ssid that we should
have service co-operatives in every
village and that we should have joint
farming, that is, in a co-operative way.
But that could be done only if people
are educated and people take to it
voluntarily. It can be useful it this
happens; otherwise, it cannot be use-
ful. And that is also a problem where
we have got to go about together and
not merely on party lines. We should
not go on party lines in these matters
where things are useful for producing
more,

Then the criticism that this Govern-
ment is not going its level best will
not be a correct criticism at all. If
we look to other prices, that is, other
commodities barring foodgrains, we
will find that the rise is not at all
such as can be called very heavy. As
8 matter of fact, in spite of the rise
of price in foodgrains to that extent,
the prices of other materials have not
gone up correspondingly high. They
remain low. That certainly is an
achievement of the Government. It
cannot be said that is also freakish,
or it has happened by itself. But pec-
ple have co-operated in it. An
achievement of Government does not
happen merely by a law or by simple
directions given to anybody, People
have to co-operate in the matter and
people will co-operate in everything
provided we do not raigse discordant
voices in fundamental matters, or in
matters which are of common advant-
age to everybody. And that is where
I plead with my hon, friends that if
their interest is to see that this coun-
try is developed on its own lines and
that the country becomesg prosperous,
then certainly it becomes their duty
to see that in all measures of Govern-
ment which are beneficial to the peo-
ple there should not be discordant
notes but there should be only supple-
mentary notes and there should be an
action which is co-ordinated and
which does not create confusion in the
minds of the people.
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Then there was the question of
planning, It was said thet planning
also iz not going on g8 well as it
should go on. In this connection, my
hon, friend, Shri Asoka Mehta, made
a very valuable contribution. He
analysed thc scope of planning, or the
end of planning, and its objectives,
and made a very learned contribution
as a thesis on this subject. But, here
too, if the work of the Planning Com-
mission is analysed, it will be seen
that all the points raised by him are
borne in mind by the Planning Com-
mission in what they are doing to-
day. It will not be correct to say that
the Planning Commission is not going
on with its work as it should. It is
possible that another set of planners
might think differently or might view
differently. I do not dispute that. But,
it cannot therefore be said that the
planners that are there have no views
of their own, or capacity of their own,
and others outside are better; you
cannot say that people, because they
happen to be in the Planning Com-
mission, are useless. It would be a
very strange argument, if that is how
we consider all people who have to
deal with things and deal with mat-
ters.

It was also questioned here why the
Planning Minister is not present end
what his functions are, I have said
the function of the Planning Minister
is different. The Planning Minister
has no separate portfolio. He is called
the Planning Minister in addition to
his other duties. He replies to ques-
tions about planning in this hon.
House. He has no separate Ministry
of Planning. But he has a separate
staff for planning purposes in the
Planning Commission itself, where he
looks to the questions of planning.
He replies to those questions here; or
1 reply to them because I also hap-
pen to be a member of the Planning
Commission. And as the Prime Minis-
ter is the Chairman of the Planning
Commission, anyone of us could reply
to these questions. It should not be
necessary that only one of them, or
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any particular one of them only,
should reply at any time, and not any
one of them. Therefore, as I had said,
the work of the Planning Commission
had been properly described by me at
that moment. So, this question ought
not to be raised from time to time n
this manner.

In the matter of planning, when it
first started, we had nothing to go
by, that is, we had no precedents.

Therefore we had to start from
scratch, The First Plan, when it was
started, was made from what was
obtainable in the country. Severa!
schemes were joined together and the
Plan was framed. Therefore it can be
said—it would be a legitimate critic-
ism—n respect of the First Plan that
there was no clear idea about the
planning that was made. Moreover,
it was also made here and it did not
come from below. But when the
Second Five Year Plan was made, it
was not made here at all. It came
from below. There are District Plan-
ning Advisory Committees, there are
State Planning Advisory Committees
and they do their work. They collect
all the material. They make their
plans and then send it to the Planning
Commission Then the Planning Com-
mission has to co-ordinate all those
proposals received from the whole
country, from all the States and then
“x a plan in such a way that it fits
in with the picture that we have of
the future of this country, fits in with
the economy that we want to produce
in this country and adjust the plan
accordingly after discussions with each
State. That is the procedure which
has been adopted. That is the proce-
dure which is adopted also for the
Third Five Year Plan. It would not,
therefore, be proper to say that people
are pot consulted in this matter. It is
not possible to consult every citizen
in this matter, if that is the idea. It
is not possible to consult every or-
ganisation in the country in this mat-
ter, But we are trying to consult as
many useful institutions as iz possible.

Shri P, R. Patel (Mehsana): What
are these useful institutions that have
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been consulted or are being consult-
ed?

Shri Morarji Desai: If the hon. Mem-
ber is not consulted he need not think
that he only is useful.

Shri P. B, Patel: I want to know
the names of the institutions that have
been consulted.

Shri Morarji Desai: The institutions
are District Local Boards, Municipa-
lities and District Development Boards.
It the hon. Member does not happen
to be a member of that Development

Board, what can I do? It is not my
fault.

Then, we have also. . .

Shri P. R. Patel: May I submit that
the way in which the hon. Minister re-
plies is objectionable?

An Hon. Member: This is his usual
way.

Shri P. R. Patel: I wanted to know
the names of the institutions that have
been consulted and that are being con-
sulted in framing the Third Five Yeer
Plan.

Mr. Deputy-Speaker: So far as I
know the hon. Members of Parliament
from particular areas are members of
the Development Committees. There-
fore the hon, Member is always con-
sulted there.

Shri P. R. Patel: But, Sir,. . . .

Mr. Deputy-Speaker: 1 follow the
hon. Member. He wanted to know the
names of the institutions which had
been consulted. As far as the hon
Minister could give, he has just now
given us that Municipal Boards, Com-
mittees, District Development Boards
and others are consulted.

Now, the hon. Member has objec-
tion to certain words that he added

Shri Tungamani (Madursi): That
corollary is objectionable.
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Mr. Deputy-Speaker: But the inter-
ruption might also have been taken

in that sense.

Shri Rajendra Singh (Chapra): The
indignant way in which the hon.
Minister replied is very very objec-
tionable.

Shri Morarjl Desai: Everything that
I say is bound to be objectionable to
my hon. friends. I have no quarrel
with it. But if a brick is thrown at
me and if I do not choose to accept
it and it recoils on the person who
throws it, it is not my fault. Let there
be some sportsmanship in the matter.
Why is it objected to? I do not object
to what is hurled at me. I am not
hurling anything ageainst the hon.
Member as this hon. Member has not
spoken anything. Well, if he gets up
and says something, what can I do
about it?

Shri P. R. Patel: The Governor of
Bombay, in his speech at Bombay, has
stated that only the Development
Boards and the Regional Boards will
be consulted in framing the Third
Plan. This was what he said. Now
the hon. Minister has said something
quite different. So, I want to know
whether the Governor is right or the
hon. Minister is right.

Mr. Deputy-Speaker: We should
place, if there is a conflict, greater
credence on what is said here.

Shri Rajendra Singh rose—

Mr. Deputy-Speaker: When the hon.
Minister has said that there ought to
be some sportsmansghip, I thought that
there was nothing left behind.

Shri Rajendra Bingh: Does he
observe true sportsmanship?

Myr. Deputy-Speaker: Order, order.
Now let us hear the hon. Minister,

Shri Morarji Desat: There is no
contradiction between what the
Governor said and what I am saying
because the Regional! Board and the
District Development Board contain
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representatives of all those institu-
tions. Therefore they also would be
consulted. But these bodies are com-
sulted and if the Governor has said
that, I do not know as to why then
the hon. Member should have ralsed
this question here and why he was not
satisfied. I tried to explain it further
and when I tried to explain it further
he got annoyed. Now, what am I to
do with it? 1f I can remove that
annoyance by any means 1 am prepar-
ed to remove that

Mr, Deputy-Speaker: That is all
right.

Shri Morarji Desai: Then for the
Third Plan the Planning Commission
has set up 15 working groups. They
study different subjects. In the diffe-
rent groups the question which are
studied are financial resources, agri-
cultural, irrigation, power and things
hike that. But we ulso consider the
overall picture and the requirements
of the country so that our economy
becomes self-generating and from that
point of view we fix priorities. It 1s
possible that in fixing these priorities
there can be a difference of opinion
But ultimately all the differences of
opinion have got to be resolved by
the Planning Commuission according to
its best light. There can be some
difference of opinion in the matter.
With that I can have no quarrel. But
because of that, to say that there is
no planning in the Planning Commis-
sion would not be a correct criticism
at all. That is all that I have got to
say in this matter

It would not be correct also to say
that the Planning Commission is mak-
ing up its report only sitting in Dethi
and is not being in touch with the
people as it should be. That was all
the purpose of my reply as I gave on
this question.

Along with the question of nation-
alisation of banks there was also a
question raised about the nationalisa-
tion of genersl insurance and some
other thing alsa which 1 da not quite
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remember now. But there were two
nationalisation questions which were
raised, There is one special necessity
of nationalisation and that is the
nationalisation of minds in this coun-
try. I hope that will be attended to.

An Hon. Member: Minds?

Mr. Deputy-Speaker: Not minds but
coal mines,

Shri Morarjl Desal: 1 am saying
‘Minds’ M-i-n-d-s.

Mr. Depuiy-Speaker: He under-
stands it all right.

Shri Morarjl Desal: I will now come
o the different points raised on parti-
cular matters. It was said that while
economies are effected in the Finance
Ministry, no economies were secured
outside it, It would not be correct
to say that because since 1956, that is,
after 1956 or from 1857 onwards a
saving of Rs. 40 lakhs per year has
been secured by the Special Re-
organisation Units in different Minis-
tries. It works in different Ministries
and suggests economies. That is how
it goes an doing it. This i8 also in
addition to saving of additional ex-
penditure of about a crore of rupees.
Therefore this is being done. But the
expenditure in w country which is
developing goes on increasing in
various ways and in various directions.
Therefore the economies are not imme-
diately noticed. We are trying to make
still further economies becsuse there
can be no limits to economies made
and we must go on doing it, otherwise
extravagance creeps in. In order that
extravagance does not creep in we
have got constantly to see that econo-
mies are made and economies are
realized. From that point of view, &
Special Re-organisation Unit, has been
estublished in the Finance Ministry
which goes through the working
geperally of every Ministry slong
with, members of that Ministry and
then finds out new methods of work-
ti:xg and tries to adjust the adminism;

on .eccordingly so that economy
effected. This zvotk is going on. We
have strengthened this Unit recently
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and we hope that this work will be
finished within two or three years, s0
that there will be a more scientific
bagis of the administration- which is
carried on in this country. In the
matter of increasing expenditure, that
is, civil expenditure, it has been &
matter of criticism and a matter of
worry for all, including myself, includ-
ing the Government. I may make one
thing clear, that we are very clear
about the necessity of keeping down
the civil expenditure as much as we
can. With that purpose in view, we
are trying to see that unnecessary
expenditure is not incurred and that
any expenditure that is incurred is
examined every time and it is seen
that all extravagance is removed.

In this connection, if I give one
significant figure in the matter of
expenditure, it will be seen how things
become difficult or how they are
necessary. The expenditure in res-
pect of Parliament was, in 1951-82,
Rs. 32,46,000. In 1958-59, it was
Rs. 124,13,000. In 1959-60, it will be
Rs. 135,50,000. From Rs. 32 lakhs, it
goes to Rs. 135 lakhs, It is all neces-
sary. I do not think hon. Members
here consider that the expenditure
that is made on Parliament is unneces-
sary. I do not think any bon. Member
will say that. Therefore, let it be
examined. I do not mind. We are
examining that too. But, there I will .
not have to say anything. I will have
to depend on the advice of others who
are more competent to do so. I cannot
myself say anything. But, this is
going up. It cannot be said that this
expenditure is done unnecessarily by
the Government. In the same way,
in other departments,......

Shri Khadilkar: May I point out,
Sir, this is an argument to silence the
whole House. I take very strong
objection. For one reason, in 1851-52,
Parliament was just beginning. We
have to develop this institution. This
is boun? to grow. That does not apply
to the general administration. This is
not the way of replying.

Mr, Deputy-Bpeaker: Order, order.
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Sthri Khadilkar: This is not an argu-

Mr. Deputy-Speaker: There is
nothing to feel so much offended
about it. We ought not to be 80 sensi-
tive. I do not know whether I should
say it from the Chair. But, I have
examined the whole accounts of Parlia-
ment. We had appointed a Committee.
There was a reference here by 8hri
Feroze Gandhi that this expenditure
should also be examined. I wrote
to Shri Feroze Gandhi, to the Chair-
men of the Estimates Committee and
the Chairman of the Public Accounts
Commuttee that they should bring to
my notice whether any retrenchment,
any decrease could be made in the
expenditure. They told me that there
was no scope in it. I had invited all
opinions on that. Whatever retrench-
ment could be made, I have done that,
and there is a report and any hon.
Member can see 1t. But, the argu-
ment, if it is used that hecause there
is general development and increase
on all sides and here also we are help-
less and the increase has come as in
other departments, how could I stop
it?

i

Shri Khadilkar: In order to meet
the argument regarding the adminis-
trative expenditure gomng up, he
should not bring in that Parliament
expenditure is going up. This is not
the way of replying.

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): Why
not?

Mr. Deputy-Speaker: 1f 1 can ans-
wer, I need not invite any support.
The only argument is, where the
Government is not to control so
strictly and the administration is in
the hands of the Speaker, there too,
the expenditure has gone up. It does
not mean necessarily becauge the
expenditure has gone up, therefore,
there is waste. Perhaps, that was the
argument that was being used.

Shri Hem Barua (Gauhati): What
was the purpose in citing the specific
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case about Parliament? Does hs want
to justify the increase in administra-
tive expenses in other departments
simply because of the specific instance
cited about Parliament?

Shri Morarji Desal: I cannot under-
stand why any objection is taken.

Shri Hem Barua: There is no objec-
tion.

Mr. Deputy-Speaker: If I were frank
myself and also loyal to the House,
I also felt a little. Really that ought
not to have been referred to. I also
felt it. But, I could not stop him
from using the argument.

Shri Morarji Desai: With all due
respect to you and with all due res-
pect to my hon. friends, my sole pur-
pose in making this comparison was
this. In the matter of this expendi-
ture Government canpnot be charged
with not thinking about it. In other
expenditure which Government is
charged with, why should the Gov-
ernment be always considered as not
thinking about anything? If expendi-
ture increases in a developing
work, in Parliament also, why
cannot we assume that some
expenditure increases in other Minis-
tries also? 1 do not see why it should
be sacrosanct that ! should never
mention this expenditure. I cannot
understand why anybody should feel
sorry.

Shri Hem Barua: We now under-
stand

8hri Morarji Desai: If I am able to
silence my hon. friends, why should
they be sorry about it?

Some Hon. Members: No, no.

Shri Morarji Desa): Their only
argument was that I am silencing them
and this is a way of silencing them.
I do not in any wuy silence them. It
I can meet their argument in an effec-
tive manner and because the effective
manner goes home, I do not think one
should be so sensitive about it. 1 must
plead with ali the humility that I can,
that I have certainly a right in this
bon. House to mention these matters
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which are mentionable. I do not see
why they cannot be mentioned. I do
pot see there s any breach of
privilege.

Some Hon. Members: No, no.

S8hri Morarji Desal: On the con-
trary, a privilege is sought to be taken
away from me. I can ask for pro-
tection from the Chair in this matter.

Shri T. B. Vittal Rao {Khammam):
The unalogy is not correct.

Shri Hem Barua: [t is a matter ‘'of
economy in the use of words.

An Hon. Member: It is not in good
taste. (Interruption).

Mr. Deputy-Speaker: Order, order;
let us hear.

Shri Morarji Desai: All the good
taste is confined to my hon. friend
which is exhibited every day.

Shri Dasappa (Bangalore): May 1
know whether this idea of economy
is also taken up with the State Minis-
tries and they are
effect economy?

Shri Morarji Desai: The State
Ministeries are concerned with it and
they are trying to think about it.
They are doing it.

Mr. Deputy-Speaker: The States
must be doing it.

Shri Rajendra Singh: May I know
from the hon. Minister if he has
applied his mind w the TA., DA,
salary and other expenses on the
Ministers?

Mr. Deputy-Spesker: That is what
he has said that he has applied his
mind in all directions.

Shri Morarji Desai: 1 did not say.

Mr. Deputy-Speaker: I said.

Shri Morarjl Desai: 1 do not say
that the civil expenditure which is

objected to, does not contain any items
which cannot be economised. I do not
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say that. We are trying to do that,
But, it should not be imagined that

"all the expenditure that has increased

is extravagant and that there was no
justification on account of the develop-
ing economy. That is all I have got
to say. That is ail that I wanted to
point out. Nor can it be said that
there is no scope for economy even in
the expenditure which is there in
Parliament. It cannot be said by any-
body. If I put forward that argument,
1 do not know why hon. Members
should shout about it.

Shri Khadilkar: I want to raise a
point of order. When you have just
now said that whatever economy was
possible was examined and effected,
he has again no right to dispute it.

Mr. Deputy-Speaker: After I have
said that, that cannot be the last and
final word.

Shri Hem Barua: The Minister dis-
putes it.

Mr. Deputy-Spesker: If some other
hon. Member feels there is yet scope,
where is the harm? Why should we
feed so sensitive? (Interruption).
Order, order; let us proceed.

Shri Morarji Desai: I have always
shown the greatest respect to the Chair
more than hon. Members oppozite do
generally. It

Shri Hem Baraa: That is very
objectionable, Sir. We have been so
loyal to you.

Mr. Deputy-Speaker: Hon. Mem-
bers should not feel it so much. I have
no complaint against anybody. Why
should you have.:?

Shri Hem Barua: This is an asper-
sion on the opposition.

Mr. Deputy-Speaker: 1 asgure them,
the Chair gets all respect faom every
side equally well.

Shri Morar}i Desal: A question was
raised about transferring f. services
to the Treasury. I do not think tha.
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work will be done better if the ser-
vices are transferred from the Home
Ministry to the Treasury. The work
of the Treasury is so vast end difi-
cult, that I do not think any addition
to it will make it more efficient.

Shri Harish Chandra Mathur (Pali):
1 was saying, on principle.

Shri Morari Desat: I am trying to
explain on principle. In Britain it is
different, because, there, the traditions
are different. There, it is a unitary
Government, where all the services are
under one Government. In this coun-
try, we have no unitary Government.
We have a Federal Government. And
this Government is responsible also for
two services, namely the 1.A.5 and
the 1.P.S.,, which are also there in the
States. And they have to be co-
ordinated by the Government here. So
also 1s the case with the High Courts.
The judges are appointed by the
President, but they are in the States.
Now, all this co-ordination work can-
not be done by the Treasury, and it
has got to be done by the Home
Ministry, and it is right that the
services are under it,

Therefore, ] am saying that on a
matter of principle too, it is more
advisable to keep the system that we
are working as it is. If any changes
of details are to be made, that is a
different proposition. But I do not
think that any more control would be
coming to the Treasury as a result of
this step or any more efficiency will
come in as a result of this change.
That is all that 1 have to plead.

14 hrs.

Shri Harish Chandra Mathur: My
point was this. Does it not become
necessary now that the same matter
has to go to two Ministries, and this
means references and cross-references?
Mattere relating to the conditions of
service, the pay, emoluments ete. have
got to go through two Ministries, and
it takes a considerable lot of time. It
£t is not in UK, will the hon. Minis-
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ter kindly let us know of any other
democracy where it is under the Home
Ministry?

- Shri Moearjl Desal: In the States
themselves, the services are not under
the Finance Minister, but they are
under the Chief Minister, Why go to
other democracies? Take our own
country. The hon. Member has never
raised any question about it, and I
think nobody will raise any question
about it; und it cannot be said that it
should be under the Finance Ministry.
I personally feel as & person who has
an experience of administration, if not
more, at any rate, not less than that
of my hon. friend....

Shri Harish Chandra Mathar: I do
not indulge in invidious cornparisona‘

Shri Morarjl Desai: There i8 no
question of comparison. 1 am only
trying to say that out of experience 1
might say this; there is nothing else;
1 am not saying anything else. I am
only trying to say this out of my
experience. Well, every person geis
sensitive when anything gets home.
That is my difficulty. But in this
House at any rate, that should not be
the practice. We ought to be able to
take these things with a grain of
humour.

I am trying to say that in the matter
of administration ultimately if it is
concentrated only in the Tressury, the
Treasury work might get perhaps
damaged. That is all that I am think-
ing of. That is what will happen if
they have to look also to the problems
of the services. Therefore, it is not
proper that all these things should
come to the Treasury. They should
remain with anotber Ministry, and
the Home Ministry is the proper
Ministry for it.

Shri Harish Chandra Mathur: Has
the Comptroller and Auditor-Genersl
been referred to in this matter?

Bhri Morarji Desai: Then, it wes
suggested that a parliamentary com-
mittee may be appointed for suggest-
ing weom<mies. Well, we are accenting
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all suggestions that are made to us
for economies by all hon. Members,
and even by others outside this House,
if they make them to us. But appoint-
ing u committee is not going in any
way to solve the problem. On the
contrary, it will add to the expendi-
ture on the civil side, because we
might thereby be appointing further
staff for that committee; and then, to
look after the work of that committee,
I shall have to appoint another com-
mittee. It will go on in that manner.
1 do not think it is a very useful
proposition.

Shri Ferozxe Gandhi (Rai Bareli):
Some committees might be working
free.

Shri Morarji Desal: Some com-
mittees are working like that,

Mr. Deputy-Speaker: But then the
staff has to be appointed.

Shri Feroze Gandhi: This is without
appointing any staff.

Shri Morarji Desai: No, without
stafY.

Pandit K. C. Sharma (Hapur): They
ave self-staffed.

Shri Harish Chandra Mathur: On a
point of personal explanation. 1 would
submit that I never suggested any
outside or extraneous committees to
be appointed. What I said was that
these Demands have not been examin-
ed by us at all. What was suggested
was that in the absence of the Stand-
ing Finance Committee, committees of
this House should be appointed to go
into these Demands, sit with the
Ministers in each group of Ministries
and examine the Demands and then
submit their report; no extra expendi-
ture whatsoever is contemplated. They
may be the consultative committees;
they are the committees of this House;
they should examine and submit their
report. Not a pie of extra expendi-
ture is contemplated.

Mr. Depaty-Speaker: I hope now
the hon. Minister will be allowed %o
proceed uninterrupted. We should
hear him now.
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Shri Morarji Deeal: The Estimates
Committee examines all the estimates,
and then the Public Accounts Com-
mittee also examines them afterwards,
and they make suggestions; it may
be said that the latter does it after-
wards; even then it will be useful for
the future.

Immediately when the estimates are
made, it i8 not possible at that stage
to take advantage of any committee,
because then the whole budget
would be out; I do not see how that
can be done. It can always be done
in retrospect. That work ig done by
the Estimates Committee; it is the
function of the Estimates Committee,
and it is doing that in great detail.

Then, it was said that financial
control over expenditure was inade-
quate. 1 do not find it inadequate in
any sense myself. It may be that it
is inadequately performed. 1 am
liable for it, if I have not performed
it adequately. That is all that I can
say, but I cannot say that the powers
are inadequate. If that is argued out
from the fact that powers have been
transferred to the administrative
Ministries, and changes have now
been made from the past practice,
then I would say that that has also
been done in order to see that expen-
diture is made more quickly and
efficiently. Formerly, even after things
were provided for in the Budget,
every time the expenditure was to be
made, it used to be referred to the
Finance Ministry. Now, that is not
so. Now, every Ministry spends from
the Demands that are sanctioned by
this House; the estimates are approved
by the Finance Ministry, and then
they are included in the Budget
Demands, and after that, the Ministry
is itself competent to spend. That is
the change which has been made.
But even there, there sre intemal
financial advisers appointed, whose
advice is taken every time this is done.
And the internal financiel adviser is
appointed by a committee of which
the Finance Secretary is a member.
If his advice is overruled, then those
cages are reported to the Finance
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Minister and also to the Comptroller
and Auditor-General. Therefore, it is
not that this has been done without
any purpose or without any safe-
guards. But there is also a rule
whereby all schemes costing over
Rs. 50 lakhs still require the Finance
Ministry's concurrence, when expen-
diture is made. Therefore, there is
adequate provision for control over
expenditure. And what is required is
that it should be more effectively
used. That is all that I can say. And
we are trying......

Shri Khadilkar: I have made a point
that so far as the planting or the
implanting of an internal financial
adviser is concerned, he is acting more
or less in a subservient manner.
Will the Finance Minister enlighten
us how many occasions have arisen
where the financial advisers with the
Ministries have reported certain things
against the set-up under which they
are functioning?

Shri Morarji Desai: This system has
come into. force only very recently.
Therefore, there is no question of
giving any example.

Shri Khadilkar: Not even a single
sxample is there.

Shri Morarji Desai: How can there
be any? It is not necessary that il
should be there.

Mr. Deputy-Speaker: If the finan-
cial advisers can exert their influence
and get the Ministries round to their
views, why should they report?

Shri Morarji Desai: That is what
the ggneral purpose is.

Shei Khadilkar: They are acting in
a subservient manner, and I gave an
instance also.

Shri Thirnmala Rao (Kakinada):
May we know on what facts he has
come to this conclusion? Can he cite
any instance?

Shri Kbadlikar: Yes, I had quoted
an instance,
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Shri Morarji Desal: Then, there was
an unkind criticlsm made that the
recommendations of the Public
Accounts Committee and the
Comptroller and Auditor-Genersl are
not duly respected. There, I would
make a very humble protest, that it is
not fair to us to say that. We pay the
greatest respect to whatever ig said by
the Public Accounts Committee or by
the Comptroller and Auditor-General.
And yet, when the responsibility of
government is on Goverrment, Gov-
ernment have got to discuss with them
and come to their own conclusions.
And where we differ, we say we have
got to differ. But that does not mean
that we do not respect them. Other-
wise, government will have to be
carried on Dby other agencies, and
there will be the charge against Gov-
ernment that Government do not per-
form their functions. .

Therefore. it is not true to say that
this 1s not done. We are doing it.
Most of them are carried out. If in
some matiers we find that practically
it is not possible, and that what is
said may be ideally all right but prac-
tically impossible, then we have got
to say that we cannot carry it out,
and we have got to maintain this sort
of system. Therefore, there is no
question of any disrespect or want of
importance attached to these important
bodies.

One criticism was valid to my mind,
and that was about loose budgeting.
It was said that the budgeting was a
bit loose. I agree that that criticism
is not very wrong, but there also we
are now improving the system. I will
have to specify also the exaggerated
picture that was given in this matter.

It was said that 50 to 70 and even
80 per cent. was the expenditure not
made, or was the saving in a Demand
which was sanctioned. It may be in
one item in some Ministry this has
happened, but on the whole it never
went beyond 20 per cent. There too,
we are now trying to see that the
Demands are properly serutinised,
and provision is made only for what
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can be spent in the year. It was also
with a view to see that this expendi-
ture is made properly and efficiently
and at the time that it has to be made,
that we have this decentralisation of
powers from the Finance Ministry to
the administrative Ministries, and I
hope that as time goes on, we will
show considerable improvement in
this matter, and that there will be
very little scope left for any complaint
in future years to come.

It is true that sometimes there is a
rush for spending in the last month
which involves wasteful expenditure,
but that was happening because there
was always a fear that if the money
was not used rapidly at the end of
the year, the work would be left in
the next year, nothing would be
coming forward. We have therefore
told the departments that there need
not be any fear like that, that if any
money is not spent, we will provide
in the next year's Budget, and that
there need not be any rush in spend-
g in the last months. Yet, some-
times, in some case perhaps, last
minute expenditure is made, but that
1;s sought to be avoided, to be
prevented.

it was also said that the State
undertakings were not very produc-
tive. 1 would not say that this criti-
cism was quite justified. The State
undertakings which are now stabilis-
ing are showing more and more profits
every year, and as time goes by, they
will show more and more profits. If
the Indian Airlines Corporation does
not show any profits, there are reasons
for it. 'The world over air line ser-
vices do not give any profit because
they are very expensive to work, and
vet we have to maintain these services
in the interests of the country as a
whole, and the services have got to
run. Therefore, there are bound to
be some losses in some ventures like
this, but there should not be any
scope for losses in State ventures
because they sre State ventures. At
the same time, in the first two, three
or four years, it will not be wise to
expect large profits, but as they go
on stabilising, profits come in, and
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that is what is happening in most of
the State ventures.

It was said that the Refinance Cor-
poration was not functioning prop-
erly. May 1 say that this has come
into existence only a few months ago,
and during that time to say that it
has not been functioning properly
would not be very effective—that is,
there is not sufficient time given to it
to pass judgment on the working of
this Corporation? Yet, in the short
time that it has been working, it has
already sanctioned loans of Rs. 243
crores. Therefore, it is working, and
there is no reason to suppose that the
Corporation will not fill an increasing
need in the economy.

There is some worry shown about
the return from the small savings., I
am glad to say that the small savings
are showing better results now, and
the various steps which are taken are
showing better and better results. 1
have every hope that as time goes on,
we will have more and more returns
from this source, rather than less and
less. And in that the help of all hon.
Members will be very effective. 1
have no doubt, and I hope, they will
go on makimg this propaganda where-
ever they go about small savings and
their necessity.

Such matters as compulsory savings
or the issue of gold bonds, the setting
up of a corporation for collection of
@mall bonds etc, raise many other
issues. They are not matters which
can be decided quickly, immediately
the propasitions are made, because
there are various implications and
complications ariging out of them.
Therefore, they are always under the
consideration of Government. They
are never rejected completely, because
at any time something might be
workable, and it can be taken up; they
are under constant examination, and
the moment it is found that any one
of them will give us immediate bene-
fit or effective benefit we will cer-
tainly adopt it.

Great anxiety was shown about the
growing volume of the external debt.
I referred to that mattter in the begin-
ning; I should like to refer to it also
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in the end. May ] say that all the
figures of external borrowings and
repayments heve been given to the
thon. House from time to time?

As 1 said before, no under-develop-
-ed country can develop without taking
such help from other countries. It is
also very clear that we have borrowed
only within our capacity, always con-
sidering our capacity to repay in time.
We are not borrowing anything where
we find that it may not be possible
for us to repay in time, and therefore
‘there need not be any undue anxiety
about it. It is good to have anxiety
about it so that we do not over-run
ourselves or over-reach ourselves and
constantly keep within our limits so
that in {rying to improve ourselves
we do not harm ourselves. I am
therefore always grateful to hon.
Members who keep us reminded of
wisdom in this matter, and I can
assure them that we are even more
careful in this matter than they can
be, because ultimately the credit of
the Government depends on how
these matters are worked, and if Gov-
ernment does not attend to this matter
in as serious a manner as it should, it
-will not deserve to remain in power.
May I say that we are very con-
scious of this responsibility and assure
this hon. House that we will carry out
this responsibility to the best of our
capacity and with honour to this
country?

Mr. Depaty-Speaker: Am I required
to put any particular cut motion
separately?

Shri T. B. Vittal Rao: Cut Motion
No. 2046—delay in the submission of
the report of the Second Pay Com-
mission—by Shri Prabhat Kar. We
want to press this for a division.

Mr. Deputy-Speaker: Has it been
moved?

Shri T. B, Vitial Rao: Yes.

Mr. Deputy-Speaker: At 5 p.m. the
other cut motions are to be put. There-
fore ten minutes before 5 p.m. we will
take this up.
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Now we can pass on to the next
item on the Agenda.

Shri T. B. Vittal Rao: Incidentally
we will get more Members.

14.09 hrs.
FINANCE BILL, 1958

Mr. Deputy-Speaker: The House will
now take up the Finance Bill, 1950,

As the House is aware, 15 hours
have been allotted for all the stages
of the Bill. I would like to take the
sense of the House as to how these
15 hours should be disfributed among
the various stages of the Bill.

Shri C. D. Pande (Naini Tal): May
1 say that the time may be increased
by two hours because many people
have to speak, and they could not get
time during the discussion of the
Demands? Ten hours may be allot-
ted for the pgeneral discussion, and
seven hours for the rest

Shri Khadllkar (Ahmednagar): I
oppose 1t for this reason, that instead
of speaking here, hon. Members might
speak before stone walls!

Mr. Depnty-Speaker: Something is
said and Members become sensitive,
and they want privilege for them-
selves. That should be taken equally
on both sides.

1 was asking for Members’' opinion
as to the allocation of the 15 hours
as between the different stages. We
will have 18 hours for the present.
As regards extending -that time, we
will see as the debate proceeds, and
not decide at the very beginning,

Sardar A. 8. Saigal (Janjgir): I
would suggest 12 hours and five hours.

Shri Naushir Bharucha (East
Khandesh): Let us have 10 hours for
general discussion.

Mr. Deputy-Speaker: Let us have
10 hours and five hours for the pre-
sent. As the debate proceeds, it we





